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NASIR @ GUDDU PETITIONER(S)
VERSUS
THE STATE OF UTTAR PRADESH RESPONDENT (S)

(IA No. 87375/2025 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT, IA No. 87376/2025 - EXEMPTION FROM FILING O0.T., IA No.
118144/2025 - EXEMPTION FROM FILING O0.T., IA No. 118141/2025 -
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)

Date : 25-08-2025 This matter was called on for hearing today.
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UPON hearing the counsel, the Court made the following
ORDER

1. Leave granted.

2. Taking 1into consideration that the appellant has
undergone more than half of the sentence, we are inclined
to suspend the sentence imposed upon the appellant during
the pendency of the appeal before this Court.

3. The sentence imposed upon the appellant is suspended
during the pendency of the appeal and he is directed to be
released on bail in connection with Sessions Trial No.

787/2007 to the satisfaction of the Trial Court.
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